
IN THE CENTRS.L 	
TRIBUj, HYDERABAD BENCH AT HYDERABj 

O,A.NQ. 	/93 

tweern 
	 Date of Order: 6/7-93 

1. .Diviional F.- iltay Nenager, (D3) 
South Central Railway, Secunderabad, 

2. Perrnznc?nt T.?3.r Ir-ctor (con) 
S..C.Rly, Secunderabad, 

3. chiec Signal Inspector, 
Signal & telecomun ication Department, 
&.C.Rly, Secunderabad. 

applicants. 

and 

£LZsJcM. 

Presiding Officer, Labour Court, 
Narayanaguda, h.P. Hyderabad. 

Respondents. 

F.r the hpplicantsL Mr.N.i:aDevraj, SC for Rly;. 

For the Respondents: 	 .. 

CCRAMS 

THE HON'BLE MRJUsTICE V.HEELAJtI RAO VICE CHAIRMMJ 

AND 

THE HON'BLE MItePaT.TIRUVENGAfl!:jt ; ?IEMBEL(ADNN) 

The Tribunal made the following Order:- 

Admit. The operation of the order dated 11-3-92 

in C.M.P..No. 	7 /83 is suspended until further orders. 

Issue notice to the Respondents. 

Post the case on 6.9.93. 

I 
To 
I. The Divisional Railway Ianager (B.G) SC.Rly, Secunderabad. 
2. The Permanent Way Inspector (con) s.C.nly. Secunderabad. 

.3. The Chief Signal Inspector, Signal & Teleconinunication 
Department, S.C.rdy, Secünderabath 

4. The Presiding Officer;. Labour Court, Narayanaguda, Hycierabad. 
S. One Copy to Hr.N.R.Devraj, SC for Plys. CAT.Hyd. 

One copy to Mr. 	-. 
One spare copy.  
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IN THE CENTRAL ?.DI"JNISTPATIVE TEl BUNAL 
1-IYDSRABAD BENCH AT HYDERtBAD 

THE HON'BIE NRJJIJSTICE V.NEELJWRI RAO 
VICE CMZIRMAN 

ANf 

THE HON'BLE MR.jA.B.GORTY ; MEMBER(AD) 

. 'AN4 

THE EON' BLE i"IR.k.CHANDRASEKHAR  REDLY 
I 	 ME?IBER(J) 

AND 

THE HON'BLjE MR.P.T.TIRUVENGADAM ;M(A) 

Dated : 	/7/ 1993 
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Admitted and Interim directions 
issued 

pvm 

Allo4ed 

Dispsed of with directions 

Dismi\ssed 

Dismijased as withdrawn 

Disr4sed for default. 

RejecedJ Ordered '--- - 
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